65 Written Answers

[8 AUG. 1995]

to Questions 66

1 2 3. 4

79  Synthetic filament yarn and sewing thread 1814.82 1756.24
99  including synthetic monofilament and waste 272.73 265.16
116  Ceramic products 263.53 308.39
130  Refrigerations & Air conditions & parts 741.54 738.70

thereof

All items other than tractors and motor

vehicles falling in Ch. 87 of the Schedule to

Central Excise Tariff Act, 1985

SC/ST Officers in Syndicate
Bank Lucknow Zone

904. DR. RANBIR SINGH:
SHRI RAM NATH KOVIND:

Will the Minister of FINANCE be
pleased to state:

(a) how many officers are working in
Syndicate Bank, Lucknow Zone;

(b) how many of them belong to SO
ST;

(c) how many General Officers are
posted in rural branches; and

(d) how many SC/ST Officers are
posted in rural branches; and how many
of them are posted in hardship branches?

THE MINISTER OF FINANCE
(SHRI MANMOHAN): (a) and (b)
Syndicate Bank has reported that of the
824 officers working in its Lucknow
Zone, 144 of them belong to SC/ST
communities.

(c) 165.

(d) The bank has further reported that
47 SC/ST officers are posted in rural
branches and 6 of them in branches
considered as hardship postings.
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Setting up of Debt Unit for External
Sector

907. DR. BAPU KALDATE:
SHRIMATI KAMLA SINHA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Debt Unit for External
Sector has been set up;

(b) if so, the details thereof; the debt
stocks as on 31st March, 1995; and

(c) the reasons for surge in debt
stocks?

THE MINISTER OF FINANCE
(SHRI MANMOHAN): (a) and (b)
Action has been initiated to set up a
Debt Unit for Externa Sector (DUES),
with the aim of developing a
Management Information System on
external debt. As per the Ilatest
information available, India's outstanding
debt stock was USD 90.45 billion at the
end of September 1994.

(c) As compared to the debt stock at
the end of March 1994 (USD 90.72
billion), the outstanding debt at the end
of September, 1994 has declined by USD
270 million.

[RAJYA SABHA]

to Questions 6

Grounding of Archana Airways
plane having technical faults

908. SHRI ANANTRAY
DEVSHANKER DAVE:
SHRI KANAKSINH
MOHANSINH MANGROLA

Will the Minister of CIVIL
AVIATION AND TOURISM be
pleased
to state:

(a) whether the Government have seer
the news-item titled "Private Airline;
facing Financial Problems" in 19th July
1995 issue of Times of India, New Delhi
and if so, action taken by the
Government in the matter;

(b) whether D.G. Civil Aviation
inspected the Archana Airways plane:
before declaring them airworthy, and ii
so, why the facts as conceded by the
Chairman were not detected at that time:

(c) will the Government consider
grounding of Archana Airways planes
having technical faults in public interest;
and

(d) if not, the reasons therefor?

THE  MINISTER OF  CIVIL
AVIATION AND TOURISM (SHRI
GHULAM NABI AZAD): (a) Yes, Sir.
The report refers to litigation between
private airlines and the lessors of their
aircraft, in which Government has no
role to play.

(b) The aircraft had been inspected by
DGCA while issuing the certificate 01
airworthiness. The nature of technical
faults noticed in the aircraft were such
which do not adversely affect its
performance.

(c) and (d) Do not arise in view (b)
above.



